FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate
Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
ECOLEX INDUSTRIAL PRODUCTS PRIVATE LIMITED

RELEVANT PARTICULARS
L. Name of corporate debtor Ecolex Industrial Products Private Limited
2. Date of incorporation of corporate debtor 13/04/2022

3. Authority under which corporate debtor is

{ 3 Registrar of Companies, Ahmedabad
incorporated / registered

4. Corporate Identity No./Limited L1ab111ty U26990GJ2022PTC130963
Identification No. of corporate debtor

5. Address of the registered office and principal office Shop No.FF/23- Vihani Complex, Opp Goras Dairy, Gandhinagar
(if any) of corporate debtor Gujarat- 382721

6. |Insolvency commencement date in respect of | 7 11 5055 (IRP appointed vide order dated 07-11-2025)
corporate debtor

7. Estimated date of closure of insolvency resolution | 46 05.2026
process

8. Name and registration number of the insolvency | Mr. Rahul Nareshbhai Shah
professional acting as interim resolution professional | Reg No- IBBI/IPA-001/IP-P02170/2020-2021/13367

9. Address and e-mail of the interim resolution |20, Sudershan Society, Part 2, Near Naranpura Bus stop,
professional, as registered with the Board Naranpura, Ahmadabad, Gujarat- 380013

Email: carahulnshah@gmail.com

10. | Address and e-mail to be used for correspondence | Shop No 6, Samprati Residency, Opp Paliyadnagar AMC Garden,

with the interim resolution professional Naranpura , Ahmadabad, Gujarat- 380013
Email: cirp.ecolex@gmail.com
11. | Last date for submission of claims 26-11-2025

12. | Classes of creditors, if any, under clause (b) of sub- | Not Applicable
section (6A) of section 21, ascertained by the interim
resolution professional

13. | Names of Insolvency Professionals identified to act as | Not Applicable
Authorised Representative of creditors in a class
(Three names for each class)

14. (a) Relevant Forms and (a) https://ibbi.gov.in/home/downloads
(b) Details of authorized representatives (b) Not Applicable
Are available at:

Notice is hereby given that the National Company Law Tribunal, Ahmedabad Bench has ordered the commencement of a corporate
insolvency resolution process of the Ecolex Industrial Products Private Limited on 07-11-2025 and appointed Interim Resolution
Professional (IRP), through same order.

The creditors of Ecolex Industrial Products Private Limited are hereby called upon to submit their claims with proof on or before
26-11-2025 to the Interim Resolution Professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may submit the claims
with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of authorised representative
from among the three insolvency professionals listed against entry No.13 to act as authorised representative of the class [NA] in
Form CA.

Submission of false or misleading proofs of claim shall attract penalties.

Sd/-
Date: 12-11-2025 Mr. Rahul Nareshbhai Shah
Place: Ahmedabad Interim Resolution Professional

Reg No- IBBI/IPA-001/1P-P02170/2020-2021/13367
Validity of AFA till 30.06.2026
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WEDNESDAY, NOVEMBER 12, 2025

Pruderit PRUDENT CORPORATE ADVISORY SERVICES LIMITED

CIN: L91120GJ2003PLC042458

Registered Office: Prudent House, 3 Devang Park Society, Panjarapoie
Cross Road, Ambawadi, Ahmedabad-380015.
E-mail; cs@prudentcorporate.com Website: www.prudentcorporate.com :

NOTICE OF POSTAL BALLOT

The Members of Prudent Lomparsle Advisory Services Limited | he “Company™} ane |'rE1'E|'-I:|| |
informed thal pursuant o provigions of Sechions 108 and 110 and all obher applu-.a.:m.
provisiong, if any, of Companies Act, 2013 (the “Act’), read with Rules 20 ard 22 of tha |
Compzsnies [Management and Adminisiration) Rules, 2014 ithe "Rules’), Secrefaral |
Slandard on Genersl Meelings issued by the Insfitute of Company Secretanes of India ithe |
*B85-2), Regulation 44 of 1he SEBI (Lisking Ohligations and Desclosune Reguiremants) |
Repgulations, 2015 (the “3EBI Listing Regulations”] including any statutory modification(s), |
substitution(s) or re-enactmentis) thereaf for the time being in force and General Circutar|
Mo, 1472020 dated Bth April, 2020, 1772020 dated 13th April, 2020 read with other relevant|
circulars, includng Latest Garsral Circular bo. 030025 dated Seplember 22, 2025 issuad |
by tha Ministry of Corporate Affairs ("MCA'} and any other applicabla law, rules and|
regulations (including any statutory modification(s) or re-enactment(s) thereof, for the time |
being in foree}, the Company s2eks the approval of the Membars for the Special Businass, |
a5 sat out in the postal ballal nobice dated Nowamber 04, 20235 along with the explanatary |
stasemment (the *Motica™), by way of alectroric mearss {i.e_remote e-voling) only. |
The alecirons copies of Fostal Ballol Nolice {"Nolica®) along wilh the Explanatory Slalemant |
has been dispatched on Tuesday, 11th Movernber, 2025, to thaze Members whose names .
appear an the Register of Members/List of Beneficial Cwiners as recedved fram the National | |
Securities Depository Limied [MSDL") and Centrel Depository Serices (India) Limited |
("CDEL" a8 on Frday, 07th Movembsar , 2025 ("Cul-Off date”) and wha kave regisienad thair |
g-mail addresses with the Compary / Depositories. In accordance with the MCA Circulars, :
Fhysical copies of the Postal Bafot Mofice along with Postal Ballot forms and pre-paid |
businass reply envelopes are nol being send o Members for this Pestel Badot

Motice is available on the Company's website Le. weaw.prudenicorparate.com and on the
website of stock ewchenges ie, the BSE & NSE al wwwbseindiacom  and
wiww neainda com  respectively, and oo webste of NSDL at www.avobng nedl com .
Detailed pracass bo repsler e-maid addressas faor memibars who have nol reqisierad fheir
emal addreszas s provided in the Molica The Company has engaged ihe servicas of
Matioral Secunties Deposiony Limited ('MSDL) to provide remote ewvoling fachity to tha
Members of the Comipany, The detailed mstructions for E-vofing have b2en provided in the |
Molica

The remote E-vofing facility is available during the following periog:

Commencemant of E-voling 09.00 AM {I5T) on Wednesday, 12th November, 2025
Ends of E-voling (05,00 PM (15T on Thursday, 11th December, 2025

The remate e-vobing module shall be disabled by NSODL for voling thereafier,

Dwring ihis. period, Members holding shares either & physical form or in dematenalized
foerm @5 on Friday, 0Tt Movember, 2025 ['Cul-0ff date”) may cast their vole by e-voding
Once the vola on a resolulion is cast by the Member, helshe is nol aliowed to change it
subsaquantly. Tha voling Aghts of the Members shall ba in proportion 1o thair shame of the
paid-up egquity share capital of the Company as on the Cut-cff date. A parson wha is nof 3
memberas on the cul-off dale should freat this Notice formécemation purposa caly,

The Boand of Directors of the Company had appointed C-5 Premnarayvan Ramanand Tripathi,
Mi's. FRT & Assocates, Practicing Company Secretanes, Ahmedgbad (Membership No, FLS5
8851 and Cartficate of Prachice Mo, 10023), o acd as the Scrulinizer, & conduwsl the Postal
Balla! through remate e-vabing process in a fairand ransparentmannes.

The Scratmizer shall submi his report to the autharised Director of the Company, or any |
ather person authorized by him upon compledion of the scruling of the voles cast through
remote e=voling. The results of the Postal Ballot e-voling will be announced within Two |
warking days from the conclusion of the e-voling and the same shall be displayed on the |
website of the Company at www prudenicorparate.com, and on websde of NSOL and the |
samé will be communicated to BSE Limiled (BSE] and the Matonal Stock Exchange of |
India Limited (M3E], being the siock exchanges whens the equity shares of the Company |
arelisted.
In case of any quenies regarding e=-voling, you may refer the Frequently Asked Quesiions |
{FAQs) for Sharehoiders and e-voling user manual for Shareholders avaitable af the |
download section of wwaw.avoting nsdl.com or call on: (22 - 4886 7000 or send a requastio |
Mz, Pallavi Mhatre at evoling@rsdl.com .

For, Prudent Corporate Advisory Services Limited
Sdl-

Kunal A, Chauhan |

Company Sacrelary |

FCS3- 134582 1

Date; 11/11/2025
Place: Ahmedabad

INDUSIND BANK LIMITED

Registerad Office: 2401, Gen.Thimmayya Road [Cantonment), Pune-411 001
Consumar Finance Division: New No.34,G.N Cheliy Road, T.Nagar, Chennal-60017
State office: Indusind Bank, 3rd Floor, Business Empire-5, 1/5 Jagnath Plot Cornar,
‘:'agnlh Road, Opp RKC l::nllag:a Rajkot-360001

POSSESSION NOTICE
{Under Rule 8(1) of Security Interest {Enforcement) Rules,2002)

‘Whiereas the undersipned being the Autharized offier of M's Indusind Bank L under the
Sacurlization end Reconstruction of Finandial As=seds and Enforcement of Secunty Inferast Act
200& hizrainather the said Actl) and in exancise ol the Powens confarmed under Section! 3012) read
with Rude 9 of the Securlty Irererest (Enforcament) Fules, 2002 (hareinaftes the sall Bules) bas
issued demand notce o tha below mentioned Bormower/Guareniors o repay k2 amaurd with
Bkdays from the data of recaipl of the said notice.

Th Barmoer|s) having Sadesd to re s B Said amoun with farfer inbenes! wilkin the said petod
reatica Iz herehy goven bo the Bamowears n particular and fo e public in general that the undersigned
has taken symibolic pessessian af fhe property dascribed hemein befow in exercae of powers
cortermed an him undor Saclion 134) of the said Act read with Rude & of the said Rubes an this date
renticred against the name of he BormnersiG sanriors Ay destngs with The sald properies shall
b sugact to the prior charpe of M's indusind Bark Lid., for the amouris mentigned against the
bomrowars and ncidental expanses cost. charges and intecest theracn. Tha borrowarns atfenfion is
inviled o Provisiors of Sub-Sechion|E]of sec 1300 the g, in nespeclal S e avaitabhe fo redeem

| e deciaacassets

5. Name of Borrower iGuarantor, Demand Outstanding

Mo Loan Agreement No Matice Date Amount

Possession Dale

1, | Borrower: Mrrs RAJPARALISHASENN, 29043022 (Rs 445821753
CioMARCTTAMBHAI [Forly Four Lakh Filty
Co-Borrower (8] Mrbrs RAIPARA P-ua.a:::lm Eight Thoussand Teo
MARENDRABHA! JAMAMADAS, Cho JAMANADAS vinnne | HUNdred Seventesn
Co-Borrowsr s): M KUNAL, Clo NARENDRA. | TTHN2DZS 1 boos mnd Fifiy
Co-Borrower {5) © MiMrs BARTIES KRUNAL Threa Paisa Cnlvl a3
RAJPARS, Glo JAYPRAKASH on 26,04 2022
Agreament No: GAADSISTM Dated 23,02, 2020

Description of the property : All thal plece and parcet of Freshold Immovabie Propety being FLAT
WO BT 2, on Seventh Floor, kavirg ares admeasiing 1557 5q, Fia (Super Buit-Uip) e, Capel area
440 Bq,Fis, L, 144 64 Sg Mirs. sfongwisn undivided share land admeasuring 4088 S bdirs, al and
In YASLINOHARS PARK CO-OPERATIVE HOUSMNG SCCIETY LTD, VIBHAG-1 bnown 23 PALM

GREENS" sihsnied at land bedring Swrvey Mo 41, 12008 &12790 [Final Fiot Mo, 42 £473 of TPS 54
Al of Mouje MARKAREA Talka Ciy n he Distnet of Ahmedstad & Regisiration Sub Distnel of
mhreid =4 [Paldl] wilhin (b Slale of Gugsat, the shid propery s Sonded &5 wrder - East -
Eﬁtﬂ:lyﬁﬂad '."n:sl Fla: Hu B, h!-:lr:h S:melyﬁuiu:l aouth th-'-:l E||T3

05112024

Rs.20,06,984 31/
{Rupess Tweanly Lmnﬁ

2 BnrmﬂH h-l HEm f-?'lrrn-:-nrnzn:l nhmecﬂh.a'n
Saivad, Sl Ahmadbhai

i Possessd
Co-Bornower {8) - Mr.Saiyad Anlshakhatun m::-mn Six Thousand MWine
Rjubihai, Clo Mahemmed Husen TS Hurdrad and Eighly Four

Guarsper (3] @ Mr5 Monarmed Farmoque
G dukam Husdin
Agreement No: GAADST12M Dated 20.05.20158
Description of the propedy : Al hal plece ard parcel of the peoparty of al ks Flat Mo, 102, Blogk
Mio - B, on 151 Floor, admeasuring 130 Sq, Yands super buill-up aréa i schema knoan as ZAINAS
RESIDEMCY, consinached by Mis: Ajitnath Inlracan LLP situated &t Gy sunney Nio, 2883 {d Survey
Ho. 2901828, 20598, 65560, 20E3, 2804, 2085, 2000, 2B81 /A, 2BE204) of Mowe: Shahpur 'Ward
- 2, Tafudea: City, Districl: Ahmedabad. Morh of: Passage. South of: Road: Esst of: Open Margnal
Spaca Westaf FlatNe-B-101

1 EEW:M:.Fumunlw‘aﬁlumﬂmn Mulakhan
| o Malkekhan

and Thirty One Palse
Oinby| asan 27,10, 2024

06012025 [Rs.20,80,521.06 /-

| | (Fagees Tweanly Lakle
| Co-Borrawer () : Mr=_Achiyana Vashimkhan FMEE;?W" | Eighty Thpusand Fiue
| Who Asnraf Khan 07112005 |Hundred and Twenty

| Co-Borrawer (5] : Mr.Pathan Malekban Faki
| Mahmiand Sle Fakir Mahamand
| Agreamant No: GAADSIITM Dated 30.12.2013

Descriplion ol the propery : A6hat par and pancel of land and h.n-lmngsh.naled ab Flat Mo, 02 3ed
Floor, Fiver Heighls Aparivenl, Nr. Sanjnd Park, Pethapir, Gandhinagar-382610, having city Survey
N 3T441P Easl Flal Mo, 301, South: GE.B Wall, Wesl City Survey No. 374407, Norlh Flat M
03

(One and 3ix Paise
| Orly) as on 06072085

n :;Bm;hl'_&pa Imrankhan Malkeykhan 601 22s |Rs. 20 73 480.18/-
| 200 Maley Khan " Possassion  |\Aupees Twerly Lakhs
| Co-Bormower {g) : Mrs. Pathan Guingbanu Date Zevenrly Three
| Gl mrankhan G7a1oq0s |Tneuvsand Four

| Co-Bormower 5] : Mr. Pulhun Vasimihan Hurdrad and Eighly

| Sdo Mafery Khan fd Eighleen Paiss
| Co-Borrower (3] : Mr, Sipal dshiyara Wasimkhan Eﬂﬂ;ﬁ; |:|§31 EEIE,L
- o MrAchraf Khan

If.ﬂ.gnzm&ntﬂn: GAANSIZEM Dated 30122019

Description of the property | Flal Mo, 305 an Jed Floor, in be scfume known &8 River Heights”
sihsled on Cily Survey Mo 37441 paiks, (O Gram Panchayal Mo, 10271 & Mew Ma, 1113}, Sheal
Mo 26, Mouje: Palkapur, Talua: Gandhinagar, Dist & Sub Dislnct Gandhiragar, Gujaral- 387510
{admuessuring about 85 5. Mirs. BUS). East Ciy Sureay Moo 37442 paiki. Wast Flat No. 302, Merh
FlatHao. 308, Soulh Wal of G.EB

Date: 071172025
Placa: Gujarat

Sdi- [Authorlzed Officer)
For Indushnd Bank Linmited,

DEBTS RECOVERY TRIBUNAL-I
[Ministry of Finance, Government of India)
i"-Floor, Bhikhubhai Chamber, 18, Gandhi Kunj Society, Opp.
Deepak Petrol Pump, Ellisbridge, AHMEDABAD-330006.

'IJ.A EE1IIDH Exb. No.AIDS
KOTICE THROUGH PAPER PUEBLICATION
BANK OF BARODA APPLICANT
VERSUS
M'S. KORIYA INFRA P. LTD & ANRDEFEMDANT
To,

(1) M/'S. KORIYA INFRA P. LTD REGISTERED OFFICE: - 302,

RADHE GYAN, QFFPOSITE PRAMUKHSWAMI HOSPITAL ATLADARA,

VADODARA - 390012, GUJARAT

AN OTHER OFFICE ADDRESS:-

KISHAN AMBROSIA, PLOT NO. B2 TP NO, 60, VILLAGE MOULJE

GOTRI, VADODARA, GUJARAT ~ 391101

(2) SHRI BHIKUBHAI KISHANBHAI KORIYAK- 10, DE ELEGANT

VILLA, OFF GOTRI SEVASI ROAD SEVASI KHANPUR, VADODARA,

GLUJARAT — 381101

(3) SMT. SHILPABEEN BHIKHUBHAI KORIYAK-10, DE ELEGANT

VILLA, OFF GOTRI SEVASI ROAD,” SEVASI, KHANPUR, VADODARA,

GUJARAT — 391101

(4) W'S, GAUR| RUBBER INDUSTRIES P. LTD . ;

REGISTERED OFFICE:- 302, RADHE GYaN, OPPOSITE PRAMUKH

SWAMI HOSPITAL ATLADARA, VADODARA — 390012, GUIARAT

[aFJ}gEHEIAS the-above named applicant has fled the above refemed appScation in this
ribunal,

1. WHEREAS the szervice of Summong/Motice could not be effected in the

ordEnary manner and wheraas the application for substituted service hes besn allowed

by this Tribunal

2. Defendant are hereby direcied fo show cause as to why the Crigingl Application

Should not be alowed

3. You are directed fo appear before this Trbunal in person or through an Advocate

on 18-11-2025 at 10.30 a.m, and file the wntten statement | Raply with a copy theresf

furnished o {he. appicant upon receqpt of the nolice.

4, Take notice that in case of defaull, the Application shall be heard and

dacided in your absence.

GIVEN UNDER MY HAND AND SEAL OF THE TRIBUNAL ON THIS 08/09/2025

PREPARED BY CHECKED BY SECTION OFFICER

Vi
Ashapuri ASHAPURI GOLD ORNAMENT LIMITED
"%, - _E (CIN:- L36910GJ2008PLC054222)
THIER: i ' Registered Office:-109 to 112A , 1 Floor Super Mall, Nr. Lal Bunglow, C.G.Road, Ahmedabad-380009, GJ, IN.
Website: www.ashapurigold.com ¢ E-Mail: info@ashapurigold.com ¢ Contact No.:- +91-7926462170
EXTRACT OF UNAUDITED FINANCIAL RESULTS FOR THE QUARTER & HALF YEAR ENDED SEPTEMBER 30, 2025
 in Lakhs)
St Quarter Ended Half year Ended | Year ended
No. Particulars 30.09.2025 | 30.06.2025 | 30.09.2024 | 30.09.2025 | 30.09.2024 | 31.03.2025
Unaudited | Unaudited | Unaudited | Unaudited | Unaudited Audited
1.| Total Income from Operations 10240.39 5295.31 8689.20 15535.70 13112.31 31629.97
2.| Other Income 0.81 0.44 4.02 1.25 50.14 111.02
3 | Net Profit/(Loss) from ordinary activities for the period 1130.76 486.37 461.93 1617.13 809.08 1612.35
(before tax, Exceptional and/or Extraordinary items)
4 | Net Profit/(Loss) from ordinary activities for the period 1130.76 486.37 461.93 1617.13 809.08 1612.35
before tax, (After Exceptional and/or Extraordinary items)
5 | Net Profit/(Loss) from ordinary activities for the period after 846.95 317.08 346.23 1164.02 606.42 1203.64
tax, (After Exceptional and/or Extraordinary items)
6 | Total Comprehensive Income for the period [Comprising 851.04 497.42 344.75 1348.46 613.37 1037.54
Profit/(Loss) for the period (after tax) and other
Comprehensive Income (after tax)]

7 | Equity Share Capital (Face Value of Rs. 1/- each) 3333.15 3333.15 3333.15 3333.15 3333.15 3333.15
8 | Reserves (excluding Revaluation Reserve) as shown in the - - - - - 11333.98
Audited Balance Sheet of the previous year '

9 | Earnings Per Share (Face Value of Rs.1/- each)
(not annualized)
a. Basic 0.25 0.10 0.10 0.35 0.10 0.38
b. Diluted 0.25 0.10 0.10 0.35 0.10 0.38
Note: The above is an extract of the detailed format of detailed Quarterly and Half Yearly Results filed with the Stock Exchange under Regulation 33 of SEBI (Listing Obligation
and Disclosure Requirements) Regulation, 2015. The full formate of the Quarterly and Half Yearly Financial Result are available on the Company's website
www.ashapurigold.com and the Stock Excahnge website www.bseindia.com.
For, Ashapuri Gold Ornament Limited
Sd/-Jitendrakumar Saremal Soni
Place:- Ahmedabad Joint Managing Director
Date: 11.11.2025 DIN:-01795752

FORM A
PUBLIC ANNOUNCEMENT
ilinder Requlation § of Bhe Insohency and Banknupicy Board of India
Insohvancy Resclution Prooass for Corporate Persons) Re i

FOR THE ATTENTION OF THE CREDITORS OF

&

e "'-'3'-'""" F"h 011 SG2ET000, Toll F

1 A5 par Appendid IV read with rule 81) of the Sacurily nterast Enfor

Whereas, the undersigned being the Aulhorized Odficer of the Hero Mowsing Financa Limited,
wndar the Sacuritiation and Reconstruction of Financial Assets and Enforcement of Securit |

Interest Acl, 2002 and in exerciso of
fhe Secairity inbergs| (Enfarcemant)

dlabe of e said nolice.

Rules

mantioened Dedow.

respoch of fime available, jo redeem the secumed assals

HERO HOUSING FINANCE LIMITED]

Comiact Addrese: Otties 53834639, 6% Fioor, Ob Amarpsll Cnema, Ralye Roed, Azjol. G 260004,

Fagd, Offica: 08, Community Cenira, BRannt Lok, Vasan) ¥iar, New Dalhi - 110057,
ress Mo: 1800 212 D000, Email; customer carediteeroh i com E_-
Wianbciine: weane, beiaradh o singdine nes com | CIN: LS 320 2EPLCHD 148 q

PDSEESSIUH NOTICE (FOR IMMOVABLE PROPERTIES)

camenl Rules,

ers conderred under section 13(12) rad wilh ruls 3
les, 2002, issued o demand nolices 35 menlioned below
cailling upan the Bosrowers bo repay the amoun Mﬂlhﬂl‘ﬂ in ke odice within &0 days from (he

The bamoraer, havirg faked foeepay the amount, nofce (5 hereby ghaen o e bormower, inpaicutarand
e public, Imgeneral thal the undersipned has bker passesion ol tepmoety cescribed hensn baiow
in wagrcise ol powirs corderred on him under secion 13(4) 4l the said Act read with rubs 8 al the said

Thi borgewr, in partipuiar, and the publicin generl, ane haredy caulionod nol ko doal wilh T propety A |
ared any daaings with [he propsety wiltbe subject 5o the charge ol the Hern Housing Finance Limited, for
anamouni refarmad tobekow along with interast ferson andpenal interash. changes, costs ete, from dada

The borrawer's atiention is invited to provisions of sul- section (B) of Secfion 13 of the A2l in g

ECOLEX IHDUETHIAL FRDDUETE PRIVATE LIMITED

Eml-an Indmln:l Products Private Limited
| 13ImEE
Registrar of Companes, Ahmedabad

Mami o corparate. debior
' DEI‘IE afi |n::ﬂr|:-:raum of comparata deblor |
' .ﬁ.uthnnry under which corparate cebior
| is incarporated ( registerad
Corporate dentity Mo Limited Liability
idenlification Mo, of corporate detitor

2002) 2 | 269806 2022PTC 150965

Addnass of the registered office aluap Mo FREZI- Vikan Complax, Opp Gomas
and principal office {if any) of iy, Gandhiragar Gusaral 38273
corpore denlor
8. --lal:d'ram:]r commencamsand dals n ar-11-2025
respct of corparale cebdor (AP appeinled vide onder daled 07-11-20235)
7. | Eslimated data of closurs of 0E-05-2026

|n5-:|ll.'5n|:5.' resciulicn process

Mame gnd registration number of

e inscivency prafessional ecling
as inkarim resalution prafessional

Adiress gnd e-mail of the inerim
resalution professianal, a5 remsbaned

| Mr. Rahul Nareshbhai Shah
Rieg No-
IBBUIPA-00 1/IP-PO21T0/2020- 2021113367

| 20, Sudershan Saciety, Pan 2, Near
Maranpura Bus sicg, Marangura,

Loan Hame of Obligans) Dale of Demand Dale ol Possessian with the Baard Ahmadebad, Gujarat- 350013
Accoun iLiagad Hadr(z])! Holicad Amound & [Consiructive Email: carahuinshahi@gmail.com
Mo Legal Representative(s| per Demand Netice Physicai) 10, | Address and e-msail 1o be used for | Shop No B, Samprati Resdency. Opp
HCFRAJSEC | M's. 5.Y. Imatation, Euyullya 23.07 2025 Rs. 546,807~ 07.11.2025 comesponcencs with the intarm Palivadragar AMC Garden, Naranpirs,
Do001075072 | Vil Bglumrﬁ  Soyeliya #s on date 28.06.2025 (Symbsalic) resolution professianal Ahmeadabad, Gujarat- 380013
Email; cing ecolexi@gmail com
Descriplion of Secured Assels|mmovable Properdies;- A Reskdeniial Propery OF Gaméal Propet [ ™ ewinn of BT . ’ -
O Wi P & Foem Mo 5600, 128, Fiot Mo, 31 Pai Hm,l Tide Hotss Admeasuing Area 167.22-6 sqﬁ' 1. | Last dale for submission of daims | 26-11-2025
flees, Wi E-Hﬂl'nﬂ'h!‘ld‘u Taluka Kotsds Sanganl, Distric- Rafkol, bn Gujrat Division - 360311, 12.| Classes ol orediloes, f ary, undar clause (B} | Not Applizabla
Boundaries As Follaws: E{-:m Hiouze Progeny Of Jenibhal Fj.pa:unal Larnlya, By South: | ‘o susb-saaction {B) of secton 21, ascadained |
;:"::EE F;uuﬁpr Diajh'l.aw.l-d' Megbd:ﬂauﬁur-:ﬂg,algyEMt Rinzd, By West: Gardh Of Thobnabhal by It Inerim resclution prodessional
iknabhal Bharv, { {
| . 13.] N of Insal Prof Hs Mol Applicabla
DATE - 12-11-2025, Sd- Authorised Officer ,d:*r’;?r;,j ;;ﬁf;‘;{ﬂmr:ﬁ;”“ A
PLACE:- RAJKOT FOR HEROD HOUSING FINANCE LIMITED Sl e A

i Thes names dor each slass)
14.) (g} Ralevant Farms and {&} hitps:afiobe gow inhometdawnloads

ib] Cealads of suthorized reprasentativas | (b} Nat Applicabla

Ara availabla al:

Notios &5 hereby gwen that the Rational Company Law Tribunal, Ahmedabad Bench has oriersd
the. commencement of & corparate msolvency resolution progess of the Ecolex industrial
Products Private Limited on 07-91-20235 and appented Inferim Rasoltion Prafessianal IRP),
thraugh same order.

L} HOFC BANK

W Ll raang] yoaer el

HDFC Bank Limited

i Branch: HDFC BANK LTD, Unit No. 101-105, 1 Floor, The Spire
Building, Nr. Ayodhya Chowk, 150 Ft. Ring Road, Rajkot - 360007

Thi crediloes of Ecobax Industrial Products Private Limited ana henby called upan b subimit
their claims with proof on or before 26-11-2025 1o the Inlerm Fesclulion Professioral at the
address mentioned agairsientry Mo, 10

Tha linanciad crackars shall subemil hoir daens v prool by slecirons maans ooy A other
creditors may subime he cdaims with proolin persen, By postor By elecirons means

DEMAND

NOTICE

Under Section 13 (2) of the Securitisation And Reconstruction of Financial Assets and Enforcement of Security Interest Act,

2002 (Act) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002.

Whereas the undersigned being the Authorised Officer of HDFC Bank Limited (erstwhile HDFC Limited having amalgamated with
HDFC Bank Limited by virtue of a Scheme of Amalgamation approved by Hon'ble NCLT-Mumbai vide order dated 17th March
2023) (HDFC) under Securitisation and Reconstruction of Financial Assets and Enforcement Of Security Interest Act, 2002 and
in exercise of powers conferred under Section13 (12) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002,
issued Demand Notices under Section 13 (2) of the said Act, calling upon the Borrower(s) / Legal Heir(s) / Legal
Representative(s)listed hereunder, to pay the amounts mentioned in the respective Demand Notice/s, within 60 days from the
date of the respective Notice/s, as per details given below. The undersigned have, caused these Notices to be pasted on the
premises of the last known respective addresses of the said Borrower(s) / Legal Heir(s) / Legal Representative(s). Copies of the
said Notices are available with the undersigned, and the said Borrower(s) / Legal Heir(s) / Legal Representative(s), may, if they
so desire, collect the respective copy from the undersigned on any working day during normal office hours.

Afingncial cradiler befongmg 1o & class, a5 Eetad against e enlny Mo 12, shall indicate #s chaice
ol aulharsad reprasentalive rom ameng e three mselvency protessionals [isled againsd eniry
NoAE o 30l a5 autharised represeniative of the class [NA] in Farm CA

Subemission of fatsa ar mileadng proals of cam shall allract panallias: Sl

Date: 12-11-2025 Mr. Rahul Mareshbhai Shah
Place: Almedabad Irerim Resciution Prodessional
Fiag Mo- IBSIERA-O0 PRI T020- 2 11 3367

Walidity of AFA Il 30 06,2026

In connection with the above, Notice is hereby given, once again, to the said Borrower(s) / Legal Heir(s) / Legal m Esmﬁémwﬂgimhﬂ Large E-rqmm:r'.:nmﬂ%?}jﬂ
Representative(s) to pay to HDFC, within 60 days from the date of publication of this Notice, the amounts indicated hereinbelow e — : Wil I Hm&?&hﬂ%ﬁﬁuﬁnan{“ﬂ nl
in their respective names, together with further interest as applicable according to the detailsmentioned in the said Demand e T e L
Notices from the respective dates mentioned below in column (c) till the date of payment and / or realisation, read with the loan gll_l'l EJHFA:%L?!E II:'F%T.DA?P? II;EHE:I:'IFEEHI-H m?ﬂﬁgrggfggﬂgg;&ﬁﬁm
agreement and other documents/writings, if any, executed by the said Borrower(s). As security for due repayment of the loan, JAL BOARD PACKAGE 3 CONTRACT
the following Secured /-_\sset(s) have been mortgaged to HD_FC py_thg said Borrower_ (;) respectively. . . Indian Bank, Stressed Aaselj,ﬂanhEBmEHEmn:h Mumbai. Mittal Chamber. 7th Flooe,
Borrower(s) / Legal Heir(s) / Legal Representative(s) attention is invited to the provisions of sub-section (8) of section 13 of the Mear Bajaj Bhavan, Mariman Poini, Mumbai 400 |;|;31 thraugh 1 r|1|5 public nuhce is hggl;.!,r
Act, in respect of time available to redeem the secured asset/s. irviting affess from interested eligible bidders on 'as is whefe is', 'as is what is basis' and
‘without recourss basis' for lransfer / assi nmmﬂ-::-hbzs&:urﬂg,rlrﬂsr@!.'l in Dalhi Jal Board -
Sr. Name of Borrower(s) / Legal Total Outstanding P Description of Secured Asset(s) /Immovable FHIEELE d F":'F':tm””mm Prafbha inzhstrol Congorium (100 unincorporaled
. : Demand . |oird veniune of Pratibha Industrias Lnited - in squidation)
No.| Heir(s) / Legal Representative(s) Dues Notice Property (ies) Pratibha Mosinzhstrol Consorlium was awarded contract for the I:Iﬂsmu azm
Construction of Interceplar Sewers inchuding associated inberceplor pils, sew.
(a) (b) (c) (d) (e) pumping siahions & msing main up to sewage freaiment plant along Najafga r .
= supplementary and Shahdara draing in Delhi for package 3. The smpecfl.-m‘rﬁundarma
Mrs RAM RASILABEN VASABHAI Rs.14,75,403/- FLAT NO 103, 1> FLOOR, ROYAL HOMES 2, said conlract was o build and oparate the facility for 11 years after canstraction (including
1| M MODI VIKRAM HIMMATLAL as on 01-Nov-2025 GREEN HILL PARK, AVADH ROAD, B/H the defect Bability period of 12 manths post completion)
f 30-Sep-25 ELEGANCE PARTY LAWN, RAJKOT. Last date of Expression of Interest © 26.11.2025 (Thursday)
R Last date of submission of bids ¢ 08.12.2025 (Manday)
2 Mr RAVAL AKHILESH, S- a; or; ) 01-Nov-2025 FLAT NO 104, 15" FLOOR, NILKANTH AVENUE, Last date I:ITEa_mesl Money lflip-_n-_s'r! ¢ 08.12.2025 I:Mnm:l_aﬂ
Mrs RAVAL INDUBEN PANKAJBHAI 30-Sep-2 MAVDI MAIN ROAD, RAJKOT. Note: The detailed Temmns & Conditions, B Decument, Dectaration & other details of
-Sep-25 process are availabie with the faciitator | process adviscr, Interested participants may
Mr SHERASIYA VISHAL Rs.23,09,497/- ROW HOUSE 7, SHIVALAY BUNGLOWS, g?f?g ‘Jﬁgalfé&:" Sﬁhﬁg"ﬁgﬁ (facilitator / pracess advisor al emad id avilcaavil. com
3 | TRIBHOVANBHAI, Mrs SERASIYA ason 01-Nov-2025| ISHWARIYA MAHADEV ROAD, NANI VAVDI Ba ALLE AL
’ ’ ’ nk resenves ils right [ accepd of regecl any afler wilhoul assigning any reason
VANITABEN TRIBHOVANBHAI 30-Sep-25 MORBI whaEa T Sl
Mr SHOLANKI ASHOKBHAI Rs.24,49,115/- Diate: 12.11.2025 For Indian Bank
4 | AMARSHIBHAI, Mr SOLANKI NEVIL as on 01-Nov-2025 TFld\?VTNggIE/ E%“{HEQN(%LG?&E’ éﬁ'\\"JE:('g’T* Pace: Murnbal Authorised Signatory
ASHOKBHAI 30-Sep-25 ' ' ‘
Rs.17.66.250/- FLAT NO 901, 9™ FLOOR, IN THE BUILDING
A KNOWN AS VARDHMAN HEIGHTS, BLOCK NO A,
5 | Mr BHARADWA KIRAN PRADEEP 30?§:n_25 01-Nov-2025 VARDHMAN NAGAR, 150 FT RING ROAD,
P JAMANGAR ROAD, RAJKOT. InGianexpress.com
Mr GADHIYA DILIPBHAI Rs.41,47,592/- HOUSE ON PLOT NO 4, VRAJ PARIKRAM,
6 TULSHIBHAI, Mrs GADHIYA ason 01-Nov-2025 | PUSHKARDHAM MAIN ROAD, KALAWAD ROAD,
NAYNABEN DILIPBHAI 30-Sep-25 NR KEVALIYAM, RAJKOT.
Rs.6.62.574/- FLAT NO B-16, SHRADDHA APPARTMENT, LABH
7 Mr JOBANPUTRA PRAKASH V, ) a,s o,n 01-Nov-2025 ASSOCIATION, NR JYOTI JAGRUTI SOCIETY,
Mrs JOBANPUTRA LATA P 30-Sep-25 MAHAVIRNAGAR, TAHKKARBAPA NAGAR,
P AHMEDABAD.
Rs.74,64,704/- FLAT NO 301, 3%° FLOOR, SHIVALAY HEIGHTS,
8 A o MK as on 01-Nov-2025 | NANA MAVA MAIN ROAD, BUSINESS TERMINAL
30-Sep-25 STREET, RAJKOT
Mr MUNGALA GHANSHYAM Rs.22,69,986/- RESIDENTIAL ROW HOUSE 40T044/2, ASOPALAV
9 JENTIBHAI, Mrs MUNGALA ason 01-Nov-2025 |VATIKA — A, KOTHARIA MAIN ROAD, OPP. INDIAN
SHARDABEN JAYANTILAL 30-Sep-25 PUMP, RAJKOT
10 Mr NAKUM VISHAL, Rs. 7,61,732/- 01-Nov-2025 UNIT NO 412, 4™ FLOOR, MADHAV PLAZA, LAL
Mr NAKUM BHARATKUMAR as on 30-Sep-25 BUNGLOW ROAD, JAMNAGAR.
Mr PATEL HARSHKUMAR Rs.30,41,964/- FLAT NO F 601, 6™ FLOOR, CITY SELENIUM,
11 JITENDRABHAI, Mrs PATEL ason 01-Nov-2025 KUVADVA ROAD, NEAR D MART, OPP RAJ
PAYALBEN ASHVINBHAI 30-Sep-25 RESIDENCY, RAJKOT
> — - I arrive at a conclusion
Mr NAROLA SANJAYBHAI, Rs.13,30,408/- ROW HOUSE 33/1, PATEL NAGAR -2, NEAR
j2 Mrs NAROLA SHILPA as on 31-Aug-25 | 27-S€P-2025| | INDI SCHOOL, LALPUR ROAD, JAMNAGAR | not an assumptiun.
*with further interest as applicable, incidental expenses, costs, charges etc incurred till the date of payment and / or realization. Inf 3 ith
If the said Borrowers shall fail to make payment to HDFC as aforesaid, then HDFC shall proceed against the above Secured nrorm your opinion wit
Asset(s) / Immovable Property (ies) under Section 13 (4) of the said Act and the applicable Rules entirely at the risk of the said detai IEd EﬂEIlYEiE .
Borrower(s) / Legal Heir(s) / Legal Representative(s) as to the costs and consequences.
The said Borrower (s) / Legal Heir(s) / Legal Representative(s) are prohibited under the said Act to transfer the aforesaid Secured
Asset (s) / Immovable Property (ies), whether by way of sale, lease or otherwise without the prior written consent of HDFC. Any
person who contravenes or abets contravention of the provisions of the Act or Rules made thereunder shall be liable for
imprisonment and/or penalty as provided under the Act. For HDFC Bank Ltd.
Date : 12.11.2025 Sd/-
Place : Gujarat Authorised Officer,
Regd Office: HDFC Bank Ltd. HDF Bank House, Senapati Bapat Marg. Lower Parel (West). Mumbai-400013. The indian Express. =Thel
CIN: L65920MH1994PLC080618 Website: www.hdfchank.com For the Indian intelligent. JOURNALISM OF COURACE

I::;:;} . . :% . . Ahmedabad

epaper.financialexpress.com
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	FORM A
	Relevant Particulars
	Name of corporate debtor
	Date of incorporation of corporate debtor
	Authority under which corporate debtor is incorporated / registered
	Corporate Identity No./Limited Liability Identification No. of corporate debtor
	Address of the registered office and principal office (if any) of corporate debtor
	Insolvency commencement date in respect of corporate debtor
	Estimated date of closure of insolvency resolution process
	Mr. Rahul Nareshbhai Shah
	Name and registration number of the insolvency professional acting as interim resolution professional
	Reg No- IBBI/IPA-001/IP-P02170/2020-2021/13367
	Address and e-mail of the interim resolution professional, as registered with the Board
	9.
	Address and e-mail to be used for correspondence with the interim resolution professional
	10.
	Last date for submission of claims
	11.
	Classes of creditors, if any, under clause (b) of sub-section (6A) of section 21, ascertained by the interim resolution professional
	12.
	Names of Insolvency Professionals identified to act as Authorised Representative of creditors in a class (Three names for each class)
	13.
	(a) Relevant Forms and 
	14.
	(b) Details of authorized representatives 
	Are available at: 
	Submission of false or misleading proofs of claim shall attract penalties.  

